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[PASSED BY THE INDIAN, LEGISLATURE ] |

‘ (Recewed the assent of the Governor General on the
- 26th November, 1941) :

An Act to regulate the employment of women in
- mines for a certain period before and after
childbirth .and to provide for payment of mater-

- mty benefit to them. _

HDREAS it is expedleﬁt to regulate the employ- .
“ment ' of women in mines for a certain period
before and after childbirth and to prov1de for pa,yment,
of maternity beneﬁt to them ;
- Tt is hereby. enacted as follows :—

1. (1) This Act may be (,a.lled the Mines Ma.termty Shorﬁﬂm

‘Benefit Act, 1941, , L/f men!:l{mnw
2 It extends to tho whole of British India, .‘%

(3 It shall come into force on such date as the
_Central Goveinment may, by notlﬁca,tmn in the official -~
Gagzette, appoint. :

2. In this Act, unlegs there is anythmg repugnant Deﬁmum,.
-in the subject or context —

(a) * child-” includes a still-born child ;

(b) . Chllef d‘Inspector'”, « Inspector ’,  “om-
Poye » ¢ . 1)

mine >’ ‘and-“ owner ”’ have the
meanings assigned, respectively, to these

: ‘ , expressions in section 3 of the Indian Mines

IVof 1928 - Act, 1923

(¢) ““ manager ” mceans the manager of tho - miine
appointed in accordance with the prov1s1on.a,
of the Indian Mines Act, 1923 ; :

(d) . maternity benefit ” means - the payment
. referred to in section 5 ;

(e) ** prescribed >’ means preSCrlbed by rules made
) under this Act.
3. No, owner or manager of a mine ghall knowmgly Prgﬁg{g‘gg\
employ a'woman and no woman shall engage in employ- ment of, and
ment in any mine during the four woeks tollowing FkbY

the d@y on which she is delivered 'of a -child. o Quring porioy

IV of 1928,
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Right to

-obtaln leave
. of absence in
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&, (Ij Xf any woman employed in a mine who is
pregnant gives notice either orally or in writing in the -

Yo Prescribed form to the manager of the mine that she

¥Yery.

Bight to and
Habllity for
payment of
maternity .

benefl

Payment of

bLonus .

expects to’be delivered of a child within one month -
from the date of such notice, the manager shall permit
her if she so desires to absent herself from waork up to
the day of her delivery and sueh absence shall be
treated as g period. of authorised absence on leave :

“Provided that the manager may, on undertaking
to defray the cost of such examination, require the
woman to be examined by a qualified medical practi-
tioner or midwife, and, if the woman refuses to submit
tu such examination or is certified on such examination
as not pregnant or not likely to be delivered of a child

w1thm ons month, he may refuse such permission,

(2) Any woman . employed in a mine who is delis
vered of a child ghall be permitted by the. manager to
absent herself from work for a period of four weeks from
the date of her delivery, and her absence during guch
period shall be deemed to be authorised absence on
leave if within seven days of her delivery she has given -
or sent to the manager notloe of the delivery and of the
date of delivery.

5. Every woman employed in & mine who has been
contmuously employed int that mine or in mines belong-
ing to the owner of that mine for a period of'not legs than
six months preceding the date of her delivery shall, if

'gshe complies with the conditions imposed by -this Act
_ be entitled to receive, and the owner of the mine sha.ll

be liable to make to her, in accordance with the provi-
siong of this Act; a pa,ymen’o at the ra.te of elcrht- annas
a da,y for every da.y e o—ig-t m-work

W eonfinerrres durmg the four Weeks imme-

' dlately preoedmg and including the day of her delivery

and. for each day of the four weeks following her de-

divery. = - <
M

- Explanation.—Periods;of casual absence as defined
by rules made under section 15 or authorised absence
on account of illness or leave shall count as employment
in determining whether employment has been conti-
nuous.

6. (1) The Central Government may by rules made -
under section 15 provide that a woman entitled to
maternity benefit under this Act shall, if ‘at the time of
her delivery she utilized the services of a qualified mid-
wife or other trained person, receive in addition to the-

" maternity benefit due to her a bonus not exceeding in.

amount three rupees::
Provided
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CoF 1941.] Mnmes Maternity Beneﬁt

Prowded that she ghall not receive such bonus if

~at the place chosen by her for her confinement she

would have been entitled free of charge -to the services.
-of a qualified midwife or other trained person prowded
by the-owner of the mine.

(2) Such rules may further provide for the deter-
mination by the Provincial Government of the amount
of the bonus, and of the qualifications which shall be

- possessed by qualified midwives and other trained persons

for the purposes of this section.

7. A woman entitled to maternity benefit under Notice of
this Act, unless she has given the notice referred to in Shaery, 0-°°
.sub-gection (I).of section 4, shall on bBeing delivered manager.

«of a child give notice of her delivery in the prescribed :
‘manner to the manager before the expiry of seven days

“from the date of her delivery, and shall before the expiry

-of gix months from such date furnish proof of the pres-

cribed nature to the manager both of her dehvery and

«of the date of her delivery :

Provided that & woman giving notice under section 4
«or this section may therein nominate a person for the

" purposes of sub-section (2) of section 9.

8. (I) Where 2 woman entitled to maternity benefit Paymentof -
‘hag given the notice referred to in sub-section (I) of Raternity
ssoction 4 and hag obtained permission to absent herself

-from work up to the date of her delivery, the manager

shall either at once or within three days pay to her
‘maternity benefit for four weeks in advance. .

(2) A woman entitled to maternity benefit: Who has

“been delivered of a child shall, on furnishing the proof

;referred to in gection 7,— -

{a) 1f sho has received an advance payment under
- sub-gection (1), be paid the.balance of the .
matbernity benefit due to her at the end
of the fourth week from the date of her
delivery or within three days of the furnish-
ing of proof, whichover date is later ;

{b) if she has received no such advance pay-
ment,—

(%) if the proof is furmshed before the end of
the fourth week from the date of delivery,
be paid at once or within three days so
much of the maternity benefit as is then
due to ber, and be paid the balance
at the end of the said fourth week ;

{33 if the proof is furnished after the end of the
fourth week from the date of delivery, be

paid
'8
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" paid'at onceur Wi’ohin"three.-day's; the whole
.-~ amount of the niaternity benefit due to
‘Her, o T

9. (Z) If a woman entitled to maternity benefit who
has received an advance under sub-section (I) of’sec-
tion 8 dies  before being delivered of the child, the ad-
varice shall not be recoverable. oo

(2) If a woman erntitled to maternity ben_‘eﬁ»t having
been’ delivered of a child dies before payment of the
maternity benefit, or, where an advance under -sub-

" mection (1) of section 8 has been made, of the balance of

the maternity benefit due to her is made, the amount
“due to her up to the date of her death shall, on the
prescribed proof of the birth -and date of the birth of
the child and of the death and date of death of the woman
being furnished at any time before the expiry of six
-monthg from the date of delivery, be paid if the child is

 living to the person who undertakes the care of the child,

and if the child is not living to the person nominated -
by her under the proviso-to section 7 or - if she has made
no such nomination to the legal representative of the
deceased woman, - ’ U

10. (1) _Wh_eh a womar absents herself from work in
“accordance with [gectibn 3,.or hag obtained perrmission
to absent herself in accordance with section 4:5)1‘; shall be

unlawful for the manager to dismiss her dring oron - -

account of such absence, or to give notice of dismissal
on such a day that the notice will expire during such
absence. ’ ‘ o :

(2) The disinissal of a woman at any time within six -

- months before she is delivered of a child, if the woman
but for stich dismissal would have been entitled to mater- -
nity benefit under this Act, shall not have the effect of

- depriving ber of that maternity benefit if the Chief

Power of

Chief Inspece

tor or

Inspector to

direct pay- -’

ments to-be
: made.

“Inspector is satisfied that her dismissal was without

- sufficient cause.

11. (1) Any woman claiming that maternity benefit
to which she is entitled under this Act and any person
claiming that a payment due under sub-section (2) of.
geétion 9 is improperly -withheld may make a com-
plaint to the Chief Inspector or any Inspector,

" (2) On receipt of such complaint or on his own
motion without any such complaint being- made, the
Chief Inspector or Inspector may make inquiry or cause
an inquiry to be made, and if satisfied that a payment
has been wrongfully withheld may-direct the payment
to be made in accordance with his orders. :

' 12. Any

T 4
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12 wdny: woman: Who:ddes:any work' fots which' 'she Benaity for
redpives ipayitent in (tashoor lkind zaftershe has been fntraten-,
peimittad; under: sub-section> (1) of 1soetion 450 absent by a woman,
berself from work, or who engages in empldyment in
an )ml}}‘e i onbmventlon of Jsection, ?:;’ shall be. punish-

tend 4o, ten rupees and,
Y t

' ﬁ1§ ‘(1) Any owner, or r%anager Qf 3, mine, .’

T

express vent,ion of

Act by owner
ﬁne Whlch or manager,

peﬁeﬁt i ' P
may extend to ﬁve hundreﬂ rupees.

the Woman,( or any 1033 caused to her

; the. provision. on -aecount. of :

hi a : been imposed,, and an -Appellate C 1w

or; the H;g@.,CQurbgm exe ' :

may a,lso make such: order. oo ot o e o

tion under. thls Act sh&l] be ing- 003';”"'”“‘3 of
;nhe sa,netlon of the Ch1ef

(Z)i Nn Court: i
ass, s,ha,ll

,,,,,,,,,,

(3) No Cour‘o shall take cogmiance of an oﬂ'ence
pumshable under this-Act or.any rule made bhereunder,
utiless’ comp’lamt ‘theréof is made within six month ‘of

the date on which the offence is alleged to have “beet
committed :

Provided that in computmg the said peuod of .six
months any time spent in obtaining the sanctionfo of the
Chief Inspector srequired by sub-section (1), shiall be

7 excluded.

15. (Z) The Central Government may, subject to the Eover ofJ

Central o
condltlon of previous publication, by notification in the Govarnment

official Gazette, make rules to carry out the purposes ‘gm"°
of this Act.

) In particular and without prejudice to the gene"
rality of the foregoing power, such rules may— -

(@) require the maintenance of registers “-and
records for the purposes of this Act
and prescribe the form thereof;

(b) prescribe the form of the notices referred to in
section 4 and section 7, and require mines to
supply copies thereof to women workers; -

(c) regulate
Tk




Abstract of
this Act and
the rules

exhibited in
mines.

Power of
Central
Government,
t,o exempt
mines from
operation of
Act. -

" Act binding
on Crown.

Mines Mat’e‘rni'ty’ Béneﬁ'f [ ACT XIX OF 19‘41»}

(c). regula,te the examination of Women under the.

proviso to sub-section: (1) of kectidn 4, axd::

the gra.nt of the certificates ﬁlerem‘ referrad ‘
to;

" (d) preserlbé the nature of and the: method of

furnishing the proof referred to in’ sectlon 7,
-gection & and section 9 ;

(e) regulate the manner of applylng for. and pay-
" ing maternity benefit ;

(f) assign duties to, and regulate the powers of, the

Chief Inspector and Inspectors, for the. _

purposes of this Act.

(3) Any rule made under this. s ction. may;. ppow'de
that a contravention thereof shal pumshable
fine whlch may extend to fifty rupee‘

"~ 16. (1) The manager of every mifiein Whlch wolten'
are employed shall cause ani abstract in the lotal Tridian -

language of the provisions of thig Aot ai ) tzlie: iﬂes _

made thereunder to be exhibited ‘it t
manner - that they may come: to- the’nobree
woman employed in the mine.:

(2) For any contravention of the provisions of- frhls
section the manager shall be' punighable-withi: ﬁne Wlhch '
may exbtend to one hundred rupees.

17. The Central Government may, by nobiﬁcatlon in
the official Gazette, exempt any mine or class 6f mmes
from the operation of this Act. -

i ofﬁ_ e

Crown

-GIPD—Lb544LD—31.3.42—6,000.

with - -

18. The prov1smns of this Act shall be bmdmg on the ,




